| CENTRAL ADMINISTRATIVE TR IBUHAL
! JODHPUR BEKNCH, JDDEPUR,

Date of Order s 17.05.2001
Origimal application Ho. 117/2001.

Durbin Singh $/0 S8hri Dhani Ram, aged about 44 years,
resident of (marter No. 2562, D.5. Few Railway Colony,
Jodhpur. Working as Clerk/G-Operator under Dy. Chief
Engineer (C-1), Horthern Railway Jodhpur.

APPLICALT oo
";L VER 5US

1. Union of Iniia through the Generzl HManager, Horthern
Railway, Headquarter Office, Baroda House, New Delhi.

2. The Deputy €hief Engineer (C.1), HNorthern Railway,
Jodhpur «

The Chief Administrative Officer (C), Horthern
Railway, Xashmiri Gate, Delhi-6.

The Divisional Rail Manager, Northern Railway,
Delhi Division, Delhi.

RESPONDENTS ..

¥r. Kaldeep Mathur, counsel for the applicant.

CCRAI

Hon'ble Mr. a. K. Misra, Judicial Member.
Hon'ble Mr., A, P. Nagrath, Administrative lMember .

£ | CRDER

(per Hon'ble Mr. A. K, Misra)

~

By filing this OA, the applicant has challenged
the order dated 10.05.2001 passed by Dy. Chief Engineer,

Worthern Rai lway, Jodhpur, which reads as follows s

® Shri Durbin Singh 8/0 Shri Dhani Ram who was
put to work as G.Operator purely on adhoc
basis is hereby repatristed to his parent
%m - - Division i.e. Delhi Division in his substanti
cadre, capacity and grade with immediste effe
as his services are no longer required in
Comstruction Organization®,
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2 The applicant has prayed that, the respondemnts
be directed not to repatriate the applicant to his

parent division in a substaptive cadre amd continue

him in the present post As Construction Organization.

3. It is alleged, by the applicant that applicant
has been working in the Construction Organization
simce, 1979, anmd is beirng serfl back to his parent
department after almost 22 years. The applicant

has not been absorbed by the Construction Organization ,
though, he had worked to the full satisiaction of the
aut horities concerned amd was also granted promotion

in the Construction Organization.

4. ke have considered the contentiondand facts
‘6f the case. The applicant has been ordered to be
repatriated to his parent departuwent. He cannot be
directed to be absorbed or comtinued in the borrowing

departrent l.ec. Construvection Organization when €he

Construction Organization does not need M services
any more. It has been settled by various judgments
that deputationist: cannot claim to be absorbed
in the borrowing department as of Right. He can be
cons idered for abgorption and may be sbsorbed if

& his services are needed on permanent basis in that

»

departnent and has been found suitable. 1In this case
the departwent is repatriating the applicant to his
parent department on the ground that his services

ere no sore required in the construction organizatione.
In our opinion, the borrowing departwent is the best
Jdudge for retaining a deputationist or seniing him
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back to his parent department, therefore, we would

not like to interfere in the matter in hanmi.

Se _ In our opinion, the order Amexure Al
dated 10.05.2001 passed by Dy. Chief Engineer,
Horthern Railway, Jodhpur, does not call for any
int.erference. The OA has no” merits and deserves

to be dismissed. The OA is, therefore, dismissed

in limindi.
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({ A. P. FACRATH ) ( Ae Ko HMISRL )
ddnmn. Hember Judl. MHember



